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N 036/2012 dig 1706114 : :; ‘Olfice of the Executive Engineer
Ay No.ALL19362RIL 68 ) S "PWD Buildings Division
Al appuzha
From
‘ The Bxecntive Engineer
To '
The District Collector
Alappuzha. ‘
P - Siry B '
: R Sub: Dcmohiwn of the unm.tihm tscd construction of KAPICO resosf_t L

S o T szavaliy I’auchayat-ﬁm rcporhnecessary actmn reg. .

" Ref: 1. Thot office Jetter 1o, Ca- 423001’}3(10) did 3 1/0612014
' © 2, This ofﬁce lem,r even No, dtd 7!3/20 14 '

As per veference Ist cmd above 1 may npmt as foi!ows

qulcmcsmt : : : e '
Al present 1.hare ure E& nas of Dauble pco v1ihzs, 19 nos.of Dcluw ol
~ villas, 23 nog'of: Single pool: v:ilas 1m0 of Prcsxdenual villa-and @ front -
office bmldmg hdvm&, of phmh area 8018!11 inn this resort, Out of ithis,.
yaluation of 18 nos of Double pool. valhs has already been submittedand
detailed valuation of balance wtias can bu submitted w;thm 1 momh time
aﬁer geting the direetion.. L
The front office building iS a hewy RCC framed suucmre ’Wiﬂ‘l imgc B
machineries -and. electrical. uqmpments tike: AC plant, power Taundry- ete.
were installed in it. Valuation of this building can be prepared. only withthe. =
~help of electrical & mechanienl c\{pcus, Tience its valuation will take at least
3 months time after: LonIp sleting. the valuation.of villas (vaiuuuon m :

4 i the:
bmldmgs of Kapico resart-can be, completed-in 4 mont hs).” ‘

Action plan.for demolition procedure of the nmushm ised: resori ha\
already been’ P Cimmd and subml ed 1o that office vide acicmnc& "nd ¢
kS ds}u;lc.d The.copy of thl: same is enclosed herewith, ' e

The detailed estimate: 19:' ﬂunohsmn;, the: structire 'medmg w e L
' rcccammcndahcns in the BIA report may be obtained from the highe 1&; .
: xwhmcal L'{pe!’is of H i‘s/NI‘l s}(}ovi Lng;g coll;g,us!(lampumu wgencxes:é:j
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The demolition pmcew cai 1’)L‘ cm;wd oul nniy nfter: Izzkmg aver Ihc; at

m“»cut b} the Govtand a repistered Stryeineal 13 ngmc_u shold bc.;zppmx‘ftcd o

- for i initinting the demolishing worky, :

_ Prc;mmimn of Master Plin. nd x:uu: mg !he, 0 am.sl;on mf‘dcmoliimn

~Cmay be cmnmcd m a mmpuun ng,cuﬁ.y sciz..c:tc,d ﬂlmugl Lompcuim »

i biddlm. PIOcess, _

“Thie! u\pcndmu; uqmred {‘m 4»;1{‘ v;s;tts cngssgmg iabours wmchmaﬁ'

B :mr.i stafl ony datly- labour rates neccssmy for the. preparation of valuation of
buildings; préparation of detailed estimate through the competent agency for

demohtmn ‘process according 1o he"_mcozmnendntzons of "EIA repor,

appmntmcm of registered: Slmiura Engineer-for initiating the demoljs ?*smv:___ '-
works and bidding process for selcclmg the:competent agency for executing
”'t;he-idcmoimon opezamn ele. comcs mpz omm'atcly to Rs 375 Iﬁchs.

LA

-Sznc:z thc management ha&; agreedjo' cmcute ihe demolition of
- Vamika resort by themseives, th a - for: prepanng the valuation of the
- ‘building 10 be demolished is ot available ‘with us and this has tobe
~collected for the same. If the management is not executing the. ;‘t}mm%s{- R

“within the stipulated pc:nod an{_i__as per-the guidelines in EIA report and
- directions - from

| ‘institutions - dike Forest & Environment Dcpanmﬂm .
Pollution Cantrol Board- ete, tha same can bc mmecf out as in the case of g
-+ Kapico resort.

Thxs is for your kmd cons:dcmamn

L“,m:} tan nf acmm
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Demolition of the unauthorised construction of KAPICQ resort
in Panayally Panchayat

Emcndltm 2 ‘Stﬂten'sent

1. Expenditure fer Site Visit (Two vxsxt per mcmh}

2_0;&_8_93_{qut‘convay_agge) o = 1?8_60
'_ Z.M?‘npow& : R ” o
Watchmau ~300 day x 3771’day | = 113100; |
Lﬂ.bours (for {m months) {4 % 16){ 500 / day) = 320{30;‘

.5!

Labours (fia_r X témomhz) (4:x i?x SOO/day] 24000
| Total . 186960
Unforceen SR N 13040

Grand Total ; S 200000
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.’Demolifmn of'ihc un

' m "Pdnwnllv "mc:!myat

I;:mendatme for Pre eparation of Detasicd

D@I:mme for demolishmg 'md
: eng'wmﬂ temstct i) stmcun

a! I‘jngmeu

‘ I Bmldmg ama 1o b:: demoltshcd

ii'

= '_ ;-:Dauble poo Va !a e 18 ;\4??. 3{);112

!-2 '.

_.:gcandm«d VaEIa ~23x 273 43m2 T

= :.-:.'-.::"j:":I}clux Vrliaw 19 x 105 O

¥
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CTotal : 45084 97m2
e ‘45384 wm__, % ’?35001'1112 059497500 X3, 5%
' i = 3,70,82,412/-

2. For site visit and labour

mwmw LSTOR: fﬁ&(}
Cot}manmtc Aiapfpmha

| :@q/ |

auihm fsed crma'h totion of KAPiCO resort.

1840/197
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:':-4_5?3}’%-'1(3','2?4230(312:0_},3 . _ Collectorate, Alappuzha -
o S Date - 210672014

_ me
o Dzstrzt':z lelfzc.tor

;" :__‘_'Aiappu/im L

G f:.::’I’he Addxtmn'ﬂ Chlef Secreiary to Gnvernmem
- Envirenment (A) Deparmmnt, S :
"Tinruvanmulmpnmm, : '
Sub Qemoimon of the ’Unauihmiaed construction of KAPICO & Vamika -
'rewrt resorts in Pamvaély Panchayat - EIA report action taken :

o -1epor{ snmmnted ~reg

" Rgef:' . 1} . Govi. L. No 454§)iA2!13{EN\1‘T Dated 0310612014

. 2) | ELA Study report of Central Expert Team
.3y Leuer No. A11-1936/2012 of The Ezecutwe Engmeer PWD

e -.':'_-:_-Bmldmgs Dmsmu,mappmzha .
o4y Letter No, PCRIALP "“"’2‘?0!15 Df'ihe leuonmenml -
s 3:}:_"."Eng:neer}<exal1 ‘imte P{)lundﬁ C‘omrﬂle Bt}md letllti
: Ofﬂte Alappuzha : S _

_ Aq the report by the Ist reference, the P!an uf action of demolition” of S
-_-unaui.homed constructions in the, ahovc esoris. Actmn?}an prepared "by the Executive
* Engineer, PWD Buildings Division, Alappuzha e

L and The Environmental Engineer,
: :K{arala Staie Pollution Control Beax:} {)ffme, Alappmfha are submitted as follows. -

"-f'_';:'ﬁ"r?K_gpmn Resegg ) | _— SRR |
A present there are’ 18'n0$ Df 'msbke ?001 villas, 19 nos of Deluxe val}as 23 o
SE ‘nas af Smgle Pool vsllas 100 0f Preﬂdennal vma and a front office bm}émg havmg of

- plinthiarea §018m2 in this resort. Out iof-{hxs vaiumion of 18 nos of Double pool villas * -
alnation of balarice villas (,an be submxtted

has: aireasdy been. 5ubmxtied aﬂd dcia:de
' ection: fmm E}ovemmmm
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can be comp},eted In 4 mitonhs,

The detailed estimate for demohs}nng the “structure according to. the
recommendations in the ELA report s be ‘obtained from the higher level technjcal

. experts of IITs / NITs 7 Gowy, ‘Engg, Colleges 7 Camperem agencies ete, ezdw; afm‘ :
inciting tenders on by direct Elgagenpy,

' The d_e_moliz_ion process can be carried out only after Lakmg over the resort by .

the Government and 4 registered Szrucmm Engineer wuld be ;zppamtcd fcr__ A
supporung the dernoh:,hmg wcrks G e

7 P;eparatmn of Master Plan and execuung af zhe operauon af dcmohuon may bej
- enirusted to a r,.nmpctcnt agmcy seleczed ihrcugh compctmw btddmg precess

_ _ ‘Ihe expcenduure reqmred fm mae msua, engagmg L:bours watx:hman and $ta{f: S
- on daily labour . rates. ‘mecessary. “for. the aration of ‘valuation of buildings,
g --'pz_epardmon of detailed estimate’ though the competent. agency for. demoiman process
L _;ac:cbrdmg to the. recnmmendatmm of EIA Teport, appointment. of regisr.eted Stuctral -
o - Engineer for oversiring the demolishing works and bidding: process for selecting the .-

: .r.ompetem agency for execuung Lhe demolman apemx:ion ele. r:omes, aprOXimatezy m“ P
Rs 3‘.75 Ldk}s ' _ : S

._'_.Vam:kaResnrt ERIEEE L T A S ST :
| “Since the management has agreed i:o execute the demalumn af Vajmka Tesort: by e
: memseives, the date for Preparing the valuamon of_ the hutidmg to be demohshed is. not
. available with us and this has o be collar: xj;the same. If ﬂ]e managemem xs nox B
3--Lxecuung the process within Lhzz

_nem_ Depammem,, .

(‘amrol Badrci etc, the same cau be carned out' 5:0n the ¢ ase of Kaplco resoxt..

Demolman of the unauﬂmmsﬁd canstrucuon of
KAPIGO resnrt in anavaly pa hay.ath o

Emendmrm far Prenamtm; of Detmled I”‘strmamd fer

: demniishmg and enaamnﬂ r&g:stered strucmraf Eneineex

- 1. Bmldmg dreato be demﬁhshed o
. ~-Double Pool Villa - 18 x 4?2 Bsz

: o = 8501 40
- Standard Villa - 23 x 273, 43’ ‘m‘ 6288.89 -
' Dclux "Vﬂld ~ 189 % 1052 4{) = 19995 ?d

Page?




: : . LSGI}‘R{{H 1a/2032-LEGD P,

T iaaaoRa0n SRR . _ L _ /
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= 228127

- Presidential Villa -~ 1 X 2281 27
= $017.68

From fou:z,
= 45084.97m°

4:}084 97m2 X 2.53{30}m;'2 59497@00 X 3 5%= 3,70,82,412

2000{}9 (Item wise details of

S .—:Fl’}t’ site visi_lsimd}.abour. S .
- TP sne vssn;:md labour is gweﬁ belsw}

-:'::Ei;_: 5: i

o ""2,i?,8.88

I ] 'Unlft)ms'e.en
Grand'l‘cial (1+z+3) s :-'jia,-'zsgoo,ogg

Demcimon of the m’xamiwmed construction of KAPICO resort
~in ?nmvaiiv P'mchay th L

‘Eﬂcpenﬁlmre far me vxsxt (’I‘wx} vzsu per m{mth)

20x 6‘33 (Boar Gonveyance)fday L= 17860 :__: :

Man?ower i o
 Watchman—300 dayxB??!d'ay L 113100 o
" Latours (for isulmnnth&) “4x lﬁx SOO iddyq) ~ 000 5 o |
e RN wawwwmmemmma S T

R {4xl2x50[}fdays) TS

%1

= 4000
Total A = 186960

= 13040

o Unf{}i‘eseﬁi}_' S

e

enm}l erd }T’roposes 10 undermke in

Al Kapiéa Resr;rt at Nedxya’t xmuﬁm
iimp'iememaaion af me pi*m are z}etaﬁad-
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. Plan of action : B
- The expert Cﬁmmltfﬁiﬁ‘ in thf-‘li‘ repori ha;. suggested the damohuon works. has 0

be done under the supervision of the Pollunon Contm} Board. Hence the qux_d S
;)roposes m:mp}emem the follawm;, o

;i_)_ B

D

.:2) _:

: _demo}mon and to. Issue. mstmcuons 'm_the concerned if ihrz dII‘ is d;emcted m be.'_-k_j‘ S
_ pﬂnmed due the demcﬂmon or re]ated-works

L "adequale scientific sanitary facihne 10 see. that the ‘wasie: water gezmmt 2d gets-
- ,ueatad in a mobile. swag,es reaten

food wasie and to issue- “directio =
§ enwmnmentai dabmdauon is ﬂbserved due o ihe above menuoned acavuu,s, AR

' 'i‘o ensure that adequale afr. pcnuuan comrol measureax hke wmd screens, wafer’f
-sprinkiers etc have been pmwded ! mimmize azr poliuu ‘

- transported (0 secured }and fill st at’ Ambaldmugdl Kaochi. - 'I’he mcde mf_._ e
-nanspormtmn of matemals and whet ber ‘any poﬁuuon is caused o 111& Iake
g dnring na,nspostatmn are alsu to be obsewed -

.Manpt_)wer _ B T Y L
D AssisuntEngineers. - Rs.4 12,500/- (2 persons @ Rs. 825
- (ondaily wages) - per person per day for 25 days na.

_‘I__’q_;z;qm.aor the water. quality of the iake around the. 1sIand durmg the enure G
‘phases of demolition’ and to issua instructions 1o the cancorned if the Iake is RIS RSt
dc:ecmd to be polluted duf: the ciunolmon or relamd works

To observe the air. quaiz y. around the island durmg the euure phase ef'_'x"‘

: 10 emum that the workms and otbexs mgaged in demuhtmn works have'

nt: plant; '0_ obsewe me mode of dzs;% 354]
__-the conceumd 0! recafy defects if

To ensure that hazardous waste gezmrated dumug the demohtzon are. safely- i

'_The venfy that ﬂm premksm of 1he a&lamd are neat and ;:Eean afier mga\é@;;ﬁ;oﬂ; . B

'mm“ancmj gz{,g g§ : SR ' L ' R
: Inofficer in the mnk of Asszsxant Lng neer isto be present m rhe sne th:oughout o
' -ﬁ{the demohuon phaseq and the demolitlon is'to be supervised by Board of Pollution, As - S
it is impossible 1o ensure the ‘service of permanent staff of this affu.e due 1o stafl T
U shurzag,e smtab]e number of daily wag,es empioyees have 10 be uuhze ‘

mom.h for 10 months)

Paged .
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i A Helpers (on daily w_ag(ss}:__;"_- ._ .Rs 1 50,000/~ (2 persons @ Rs. 300
R TR e 4 p_er_pexson per-day for 25 days ina -

A

- _month for 10 mﬂnths)

g ;;;ij ' Under scsenufic: A‘ssm‘mm

(on dusiy wages) 'Rs 20 200/- (1 person @ Rs. 505 per

persan per day for 1 day ina weekfor o s
130 momhb) - L .

SO _I{s 22080{)/- (fs:ar analyzmg ihe pH E
L L BOD, Suspenﬁeé Sc«hd Tur‘bxdny and___ ST
S :_Coimuchake) R L T

¢, BoatFacility R Rs. 4,00,000/- (Rs. 5000 for@houw?i o
e R ~ . perday for two days mawcc:k for10
3_mcmhs) S

;’igp.s. 12 03,5 001- (Rs Twelve faldhs ;iu‘eg
B jffihnmand & Fwe hundrec} cmiy) B

= ._..'Gi‘;i_li’:td T(j_ta_i . .

_T‘he calt:ulauon is based ﬂn ﬂxe assumpnon'timt the demx}lmnn wmrka will be
' mas_es if it mkes mme t:ﬁue for uﬂmahnen h

5y _irgr prepat mon of del;azled fzstamaie for _ . '
¥ gineer - 3,95,00,000

. '1_2,03,500
. 3,87,03,500/-
" '_“{num ?auhiuily, _

R (Sﬂi/“)
T ::-Dlsmct Gﬁllecmr ;

mgmsé m
ate m@mw '




KERALA COASTAL ZONE MANAGEMENT AUTHORITY

Directorate of Environment & Climate Change
4" Floor, KSRTC Bus Terminal, Thampanoor, Thiruvananthapuran - 01
Ph. 0471-2339696, E-mail: hcumasandidicemail.cont
No: 2983 /A2/ 2019 /KCZMA ‘ Dated : 07.01.2023
From ' '

The Director
. Department of Environment & Climate Change
To '
' Agdv. G. Prabhu

Standing Counsel for KCZMA

Mob No. 9444398701 '
No.6, South Indian Chamber of Commerce
Annexe Building,

Esplanade, Chennai — 600 104

oir,

Sub: - KCZMA - Violation of CRZ Notification and demolition of M/ s
Kapico Kerala Resorts and M/s Vamika Resort - Reg.

Ref: - 1.1°.No.3-86/2014-1A-1I] & F.No. 1A3-3/108/2022-1A.111

dated 11,10.2022 from MoEF&CC.

2. This office letter of even no. dated 21.11.2022 to District
Collector, Alappuzha (Copy enclosed)

3. Letter. No. C-2514/21 dated 22.11,2022 and 24.11.2022 from

" the Secretary, Panavally Grama Panchayat.

4.Judgement dated 07.12.2022 in Original Application No 105 of
2022(8Z & 1A No.176/2022) & Original Application No. 122 of
2022 of the Hon'ble National Green Tribunal.

- Kind attention is invited to the reference cited. The Hon’ble High
Court of Kerala vide it’s order dated 25.07.2013 in WP{c) No. 19564/11 and
connected cases and Hon'ble Supreme Court in SLP (C) No. 24390-24391 of
2013 in its order dated 08.08.2013 has ordered demolition of the illegal
construction made by M/s Kapico Kerala Resorts Pvt. Ltd. at Nediya
Thuruthu and by M/s Vamika Island Resorts Pvt. Ltd. respectwely at Vettila

Thuruthu, Vembanad Lake, A‘tappuz,ha Kerala.

'I‘he Hon'ble Court, by judgement dated 10.01.2020 in CA Nos.184- -
186 of 2020 (arising out of SLP(C)N0s.34143/45 of 2013} dismissed all the
appeals filed by KAPICO Kerala Resorts Pvt. Ltd. challenging the Judgement
of the Hon’ble High Court in WP[C)NO 19564 /2011.




V2

. Consequently vide letter dated 24.04.2020 the Secretary, Panavally
Grama Panchayat, was directed to itemize the expected cost of demolishing
the building and to report along with the details of permit granted. Further
as per letter dated 10.08.2020, the Local Self Government Department
directed the 2m respondent (Secretary, Panavally Grama Panchayat) to take
further action to comply with the directions of the Hon’ble Supreme Court.

Vide letter dated 08.09.2020 the District Collector, Alappuzha had
requested Government:

1. to appoint a Special Officer to demolish the resort and to comply

" “with the Judgment of the Hon’ble Supreme Court

2. to appoint a technical committee to advice the process of .
demolition, removal of waste, Environment Impact etc.

-3. to sanction sufficient fund- for demolition as suggested by the
expert committee,

As requested by the District Collector, Government directed the
District Collector to work out the modalities for demolition and to formulate
a comprehensive action plan in consultation with District Collector,

Ernalkulam, who had carried out the demolition of unauthorized flats in-
Maradu Municipality.

A meeting was convened by the Principal Secretary (Urbanj, Local Self
Government Department on 09.04.2021. with the District Collector,,
Alappuzha, District. Collector, Ernakulam, the Chief Town Planner, the
 Director of Panchayat, the RDO, Alappuzha, the Town Planner, Alappuz‘hla‘
and the Secretary Panavally Grama Panchayat. In the meeting an action

plan was decided and all officers concerned were instructed to underiake
the delegated activities.

KCZMA was directed to prepare the Environment Management Plan.
But the Environment Management Plan is to be prepared by National
Accreditation Board for Education and Training (NABET) or ancther agency
notified by the Ministry of Environment Forest and Climate Change as per
SO No. 3903(E) dated 30.10.2019. Hence vide letter dated 29.09.2021 the
District Collector, Alappuzha was informed about the same and also
requested to entrust the work for preparation of Environment Management
Flan to the Secretary of the concemed local body.

_ Pursuant to the above said meeting the District Collector, Alappuzha
submitted the Action Taken Repoft and informed Government that on
23.11.2021 a joint inspection by the officials of Pollution Control Board,
Kerala State Electricity Board, Executive Engineer-Electronics Division-PWD




and Executive Engineer - PWD (Buildings) had been conducted by the
departments concerned. The District Collector recommended engagement of
an external agency haiving expertise” in the field for demolishing the
unauthorized construction without causing environmental hazard to the
island and surrounding water bodies within the stipulated time limit.

Consequent to the meeting convened by the Chict Scerctary on
06.09.2022, the District Collector was directed to take action on
Government direction regarding demolition 6f the unauthorized buildings
and to submit an Action Taken Report in this regard. On 13.09.2022, the
Secretary, Panavally Grama Panchayat accepted the demolition plan
- submitted by M/s Kapico Resorts Pvt. Ltd.

As per decision taken in the meeting held on 13.09.2022 by the
District Collector, the Village Officer, Panavally was directed to prepare the
video Mahazar of the items to be demolished and removed with the support
of the Secretary, Panavally Grama Panchayat. The resort authorities were
directed to start the demolition process under the Land Conservatory Act as
early as possible according to the derholition plan of M/s Kapico Resorts Pyt.
Ltd. approved by the Secretary. The demolition process of M/s Kapico
Resorts Pvt. Ltd. started on 15.09.2022 at 10 AM under the supervision of
the Secretary. Since the concrete constructions measuring about 8081sqm
were carried out on island, the demolition work has to be completed without
polluting the surrcunding water bodies and by removing the debris to a safe
place outside the island and the same will be completed in phased manner
under the supervision of the Secretary, Panavally Grama Panchayat.

The Secretary, Panavally Grama Panchayat vide reference 3t cited has
- reported that the demolition of Kapico Resorts at Nedivathuruthu started on
15.09.22 and the villas at Puramboke land were demolished initially, Out of
the 52 villas, 4 villas (No. 103,104,105 and 108) were demolished
completely. The compound wall of villa no. 111 was demolished partially
and demolition of another villa (No.107) has been started. The waste
materials after demolition are kept in the company’s land and it is informed
that the same will be transferred to the place owned by the Project
Proponent as mentioned in the demolition plan. The Project Proponent has
informed that the demolition will be completed within six months.

This may be brought to the notice of the Hon’ble National Green
Tribunal.

Ypurs faithfully

_...—-—-"“"f
Joint'Secretary, KCZMA
For Director, DoECC
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Copy to :- The Member Secréfinys-Ketala State Pollution Control Board




BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL
(SOUTHERN ZONE BENCH, CHENNAJ)

ORIGINAL APPLICATION NO. 105 OF 2022 {8Z)
With
ORIGINAL APPLICATION KO, 122 OF 2022 (SZ}

In the matter of:
Sunitha, Kerala
----Applicant{s)
VS
Union of India and ors.
----Respondent(s}
WITH
Ajitha, Alappuzha District
----Applicant{s)
V8-
Union of India Respresented by its
Secretary, MoEF&CC, New Delhi and ors.
----Respondent(s}

ACTION PLAN BY PUBLIC WORKS
DEPARTMENT AND DISTRICT
COLLECTOR, ALAPPUZHA /4TH

RESPONDENT

E.K. KUMARESAN,

Standing Counsel for Government of kerala

No.6, Indian Chambers (SICCI}

Annex Building, Ground Floor,

Esplanade, Chennai - 600 108.
Cell No: 94443 98701
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